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QITEOT, 9 UE ATy Iiad« JaAred

g
75 faeett, 17 wead, 2026

.37, 878(3).— Fra I TLHTL TATALIT (FLET0T) AT, 1986 (1986 T 29) Ft &1meT 3 Y ITLT
(2) F @@= (v) 3T GT (xiv) TIAT ITITT (3) F AT ToT ITATT (1) FRT T&T TRAT T TINT Fd g0
referfad IT= AfEag=ar i1 AT FI F TEdTd FdT 8, 3T aadaT Taiar (e a9, 1986 %
7w 5 % A== (3) F el AT & & TATAT BI ATAT ST Al SATAHRI o (10 TAZTT THTLT

FAT &; 3T T8 G A GAAT &F ST g T Sh TTET SATEHAAT I AT & qTS (& hl STafer hf qarie
U AT I TAT A= | foram o e airg & =6 ATSg=eT arer 579 6 Tiadt qreasias &9 7
ITTs FIT &l SATAT &;

HETET AteeEET § Afgd ywamat 9% i s a7 g2 o § &= T@q arar we ot St 29
ot =7 ¥, e g & =y, Meaita sm@fer & Jiqe af=a, a3iaworn, a9 T Jo@arg 9 add
AT, ST TATAL0T Aad, TLERT U, AN, 7 fawet’-110003 FT I ThaT g, AT HATAT o 5-HA T

esz-mef@nic.in 9% |7 TFAT B

1209 GI/2026 (1)
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TTRT ST
Safa, SRR TR AWEe Feasiia T, ST 9TEreTe § @ 4.5 Bt gars @ a2 8, |11

T IT SEOTASA T<9T F AT O forer & 95°22' | 95°.29" Tt z9ria® 3fi¥ 27°51' & 28°05' T Teier
& A Fud g1 78 A9aed faene BT 998 & ag & deei § BAa g o 9 o A% 190 M
TRATHTET g TTATIOT T SATERAAT TISTT ATSGAAT AT THATSAT . 284.78/15895-935 ATE@ 23 [T+

1978 FTXT YT T 2 2

S STafeh 3 AW Hgea QW ¢ i forsd v v wehewed wferdt siw saaatieat i sufRafa &
T ST SITAT €1 T8 Ao Sia et & 3 & oI 993 ¢ 3T T [RATed § 99 [Afagar gieedie
=T U ZeT g1 SR Uiiar 7 =1 7 §279 ST FATEA ST =T qT o HIT aieri & forg g Sugsh
& g, ST o ¥a< % gy §, S o w3 Shrfo, sos-aeee deefae, waey e s St a9

THIT € F Heheweq/Faheded TG0 & af=F & ATeT Toadl s Iuferfad o7 T9avg & U 20
AT g1 ST &1 S A eftaerente Sart aferdt F o U Agca ol AN ST TaTE & €9 H A

T FAT | TeAT-STTal il SAETET 6 AT, T TIAATS AT, STt ST, dgAT, FIT [ZL0T, ATAT 3AT( S
T2 TAALTAT 7 AT SAATH g1 AAATOT § FAA ST THIT T F FAITT AT TTer 3 BiETe @
T S &

ST Stafeh sraameeT &7 wiafafee s ovef it ssfaat g BT sar g S8 frTe (sfeafaar
TEIR), A (AT AFARTTFT, TS (STeaforar &g e, GO (g7 @@, faa
(FTe7T dizan), =T (T #idian), MEART (7297 dl46e), RaE (%% 3%, aar Ras
(fmer ge31a9), AT (ger Fifa=), FEmad GRgded, aRw (Fr9faar 723r#9)), I35
(F2XFT3T (A7), AT (ST E12%7), ATeATT (Teaeifaar eiafea), ATR (fFepar Srarfa#7),
AT (TIEsTHT FHA ), TTHAT (FTHT91 FF11277) A,

AT SEfh AT § 910 A AT Tt i A sStadt § S dgur (997 77e9),
STt Tt (B Fvrei ere), el AT (fde (fFaRFar 3157, Tgenslt &t (Fferer fFar), famw
(FfFe TRF®), AT AHET (Fe97 Frereaa) evit (vlase dfFaas), Saett a1 (Farae g1, a7
(FGT FlAFT?), A BT (72 geoiw), g RaAX (viFad gifd=#), {oq a1+ (9%%7 g,
ST HTF (FFHT FATHIAT), SAT AL (G TR, A1 A1t (G797 GereFzrzarn) anfs afenferd €,

s stafa ST i AR avosiia ST v 2 Heheed, TEITT Y TI1HE ISt &1 a9
&, ETALTh SeTeh AT § SATAHIL HIHT gl TH THATIOT H Ik G0 T hiad ATAST 6 ATHLTT #hl Agead o
TATAATY 2| SRAT THRAT FHIRT Feasia THAT0T & &, AT i STt il §3ierd T e w@nr
e g, g arfifRurfadt, watawor s S fafergar F gt § i fRafadr-aadt sim % =9 § s
1 % fafAfde e a7 2 &ir S miRafae-wadt s & =R AT SARM F a9 37T 376 GA1aT fT
SfsraTat 7 e FeAT sraeT €

Fq: A, AT (Feror) e, 1986 F fFaw 5 % Iufaw (3) F ary ufesd qaia<or (F¥er)
sfarfa=rm, 1986 (1986 T 29) Y &< 3 #iY ITLUTIT (1) TAT ITLUTT (2) F UL (v) 3T (Xiv) TAT ITLTT

(3) BT I& IFAT FT TART T gU, Feald ALY T TRUTAA TRLT 3 ST TR FHIAT TS 19




[\ II—=vE 3(ii)] HTL T (ST ETLTI0T 3

FATCOT T HHT F AT U qredtaenl-gaar sie (e 2ok ars arifEerfasht Sa<t ST Fgl STua)
& =T H ATAGT Fdl 7, St ARy Fega g, i -

1. arifRufadi-gadt st @1 fawa st .- (1) oriRafaf-gadt s e & 1 frardier o+ e
g, ST ST9ATLOT o AT A 68.738 a1 fheAreies & i °var g, RreH srasftha o7 a= qff of aftafora
21 fatorer fRemstt & wrRfRafaef-gedt = 1 fawae = far 2 -

L e § A=
Y 1 foFerTHex
3ITL- 1 foFerTHex
T3 1 frerieT
HEMECE] 1 foretrfie
Zferor 0 FFeTtex
Zferor-afes 1 frerteT
afe 1 frerteT
3T -atary 1 frerfier

Zferoft 3%, ST=or=er Rer 9T oew &t Sav-Tredter |t F ey grfRefadr-aedt S & #@ar 0 Gt
T TS 2

(2) TRRT TRAT AHTe Feasita ST9avT 3T 286 TR RATahI-Haal S % A= Jqayd®- | #, 1 g
| T 9 H T B

(3) uTR TR fahT-HaaT ST T AT Erawor qeys-1l 9% 97 2|

(4) Tt & i @ | sfeafea S ufisr A avastia sraameo T 39 ariefRafar-aear s &
THE T & - aqads-ll 77 997 g

(5) TR RafaaT-Haal ST H S Tl =F1E TEl it GAT SAqadanm-1V 9% §e37 2

2. qTRRATasht §aat ST & g =i 7grieeT- (1) T 9T, I fashT St S & TASH1 6
o Troroe ® =9 Afg=eT F T i AT & &1 a9 i Aater & fiaw, S SAtndl & a7 $i7

TS o FETH T o6 STAHIEH o6 (o0 SF ST § QU T ITe| T T X gU AT TG TSIAT
T FGA

(2) TT5T FALEHIT G TRt Hedt ST & o0 sfr=ifers Agrser 6 Af8g=ar & TagmEi & Jqar
AT F1 T ST TF AT 6 T S F5 T TR G AT AR Fgidi, i 5 2, F JqaT a4
#Y ST

(3) =TT HRTATSHT, T5T TLHL o HAfered ErAmT o TXrHel F JATT i SATUIT qrfeh ariefeataent siT
IO Wgeal Al Uhihd fohaT ST 8.

i, AT,

ii. a9 T TS

i,

iv. TISTE;

v. g e,
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vi. T,

vii. ITHTOT T,

viii. T=TE Ue At R,

iX. T qTIAT;

X. TETIAT T,

NIERCEIBERIES

Xii. SEVT= T2 T TGO {5707 a1

(4) Sr=Ters HETASAT § SqARd C-IT0, ATETAAT L HATHRATI 92 F0E Tiqae T2i a@Ar Ao
ST T =6 ATSEEAT | UET AHEE 7 g1, T4 s=iforsd qgraisr il a9 Sraa =3 3T I e Tt
H T e 3rg, AT T87 T TR AT -STHA a1 6l AGEAT *hl ST

(5) A= AGTATSHT, § aied &A1 H [HeATI, [E=2rdTT S =Tl o G20, SaTg &= % Ta4, -
HL o T, I-ST % T, GaAT AL THT 3 G, AT AT T ATITRATA TAT AR ThT A7
AT % UH = Ggeqat 1 gaer o ST, fS5r a2 e f@at S sraea+ 2 |

(6) sr=Ter WS § =T a7 TEriad Y-SuAnT SR FT [FAaw 3 g0 qgE A=Al 6 q1
Tsft ST IS T, T ST g et afeqat, 3= 6 AT oY Fheat, FY &=, TS G, SAE! Y
IATHT T TG o I &A1, TRTATHT &=, Sir=T, HrAT si¥ 17 STer fahrat it AT 7 Feriwor B soam)
(7) =9 =TT TgrarSET § qrifRafashr-gadt st & faawme &1 fafataa G S si 2 4 § g=has
gtaaterd s AfFataa TrmwaTat T SaTe o ST 3w ST GHaErEt it srsiifaent it geer &
for iRt stetr faermr =t gfafeara fram s i 38 aerar fear srem

(8) srr=TeTs HETATSHT, &1 AT AT T TZ-FTIeTh BT |

(9) TTST ALHT FIT AHIRA ATA TR HEATSAT FRT=T FIHTG % o7 U das Tearast gt arfeh =6
ATERLAAT o ST o SATHTT AT FASAT HT (Hagd AT ST Tl

(10) uTReRafa-ga<t T % T s=tors FgraeET T3 g a, a9t 90 [ &7 o= Fwmeas
ERIEEIEAEUR BRI TR E R el

3. TS O G T I AT SUT. - TTST TEHT ATTGAAT o ST T TATAT a1 6 forw Aerferfaa

T FH, FAATT: -

(1) I-STAAT. — (F) FTRRATTR-Gadt S & =1, ST &=70, FO G770, AR & o Hiegd st
AT G TITET AT FE& AT(0oTS AT AETENT TE AT AR Grarsrardt & fore y=mr a7 afiady #iF
AATT TG g
i?ﬁ%i‘?ﬁﬁ@%ﬁ-ﬁﬁﬁ?ﬁ?%ﬁﬁﬁ?ﬁﬁ?ﬂﬁﬁm(%)ﬁﬁ'ﬁﬁgﬂ'ﬁﬁl‘vﬁ%aﬁﬁ?ﬁw

STATSIAT g STANT, FivTedt T i FERIer 9% g a9 ST G & Ml HAS AT as a1 o=
et va A==, 79 Ay, % e T =9 A= F Ul F qF AqHET g e [arta i
et AT sraeawarst siT Pramsardl &l 927 w3 & fore f&aT ST, S &, -

(i) =TT T=1 &1 ATST 3T ASTA HLAT AT 72 TEH[ HT (FHT FHIAT,

(i)  FAATET ATHTAATSA S AN AT T FITHIT AT TS AR,

(i) T ITAH T FIA AT A IANT;

(iv)  TER SRR U ITH AN, TR TA0! Thed § GgraF raem HUSTe, ST ST gaemd a97 18
are; 3T

(v)  TTE-4 F g2 § For Sfeafea datda e
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g A AT T eefi ergdr R stfafeam T o7 9@ & o REEt ug B & o qum
TSR o 0 SIHIGH & (&A1 Ud |98 & dAq=sa 244 & STl TJ7 T8 T Y afe, e srefi=
FAHAT AT 3T 7 TINTq aq (Raret (a9 sferemd i 7rearar) srfarfaze, 2006 (2007 F7 2) At
AT B, FT AT R foET arfortsgs ar st e Grarsardt & o sasrd gt % 7T i
ERCIREEERF

Ford g Y for arRfRerfaeht-sadt ST o orefie s arett i 3 st # g2 Bl 7fe =, aided
it F =™ 9T F3 F T, 5T AH G TAF A § UF J1 LT S0 ST 36 AT &
T T TAAT F T TLEHIT o T, I 3T STAGTT TEdT HATAT HT 4T ST
Ford g ff T ST qfe 7 qame #, =8 SU-927 # 77 Iustaa F faEr, Gy ofr gom § s-3wn av
gt afeafora 72t grm:
(F) AT AT SAATEH FIT &A1 H AHL0T AT TATATAL T FTGIAT o6 FIAGKATI] T T: AR /T ST
*F JATE fRT S
(2) ITEHfAT ST B THT ATHAF STARTI 6 STAAZU &5 T TgaT =l SITUIAT ST A= (oreh AT &
Ik FLEA ST FGTeAT sl TTSTAT HEATAT hl TS ST T T GIRT ANET ®Eid 38 T F I
TR0 STTUST o SO UF &1 § AT 36 I (AT ohaTeeTd | 9% e A9TTS ST1 9 ST 3 831 o (o0 g1+ ahieeh
2l
(3) Tew ua yrRfRafadt wdied. — (%) TRRafash-vadt S\ § adt 9 arifRafadT wies G a7
HISET Tded fharswara &7 foeame arifeafaar-Haar s Seeft Ted g & Sqae A gl
(F) T HETATSTHT LT TEHTL F TITEL0T A q AT o qOwel & qded AT g a=ry st

(&) T HETATSHT Aators HETATSHT & Uk T2 6 &9 § gRiT|
(1) T HETATSHT AT R fashl-Haat STA sl a8+ &THaT o AT 6 ST I AT hT JT0AT

(7T) AT R faeht T et Pramaemy MeTgar AfFataa e STosr, serr;-

(i) ITRRafaeT-gedt ST & e G997 90 Thed Trarsardi a1 Jis@ Tded hamaardt 1 e, Fei
LT o TATEL0T, a9 3T SAarg Taa #arad gy St aneds fgia aor arfeafadt ae,
artefRerfaefr-fore siw arffRafaef-fEewm o oo 39 arer Trdi s "eeqor srfesor g S arf Rt
e HadT ATTaeTE FIgial (THg-98T 9T TIAT ATET) o STTHIL T,

(i) 5 TH AATIF AGMASHT FT ATHIGT Al WA AT, T T TAed & (G e AIS@Er qded
Rl & faea &1 era-fEaferg gt s AT afata it feer F srar a gateq @S
EUEERUIEFRIE RCRRER IS I

(4) wTEfas faEa. — aTRfeufae-Haat ST & Tl T aTel agaed TTHideE [arad & a9t et S &
SO 9o e &0, 91 ST, ST Y91, A, &2, 3T, THI0, T, 99, W0 HE, ITITT ig it
TEATH %l SATUIMT 31T IeTehl FLEAT T HLEA 6 [T Aol TGIITSHAT 6 T o &9 H Ueh A qeeq
TISAT FATS. ATTRT

(5) s T Ao we- aiRfRafaf-aest S\ & gaeat, e=aTel, Feraia-as 2T viagrE,
IO HaedT, T AT ATEhIdT Hgcd & Sl il TgATT i SITUIT T I7h T % (o[ A=A Torh
HETATSIAT o 9T o &9 § Ueh & e AT 978 S|

(6) &af Sguor.- qrifRafaeT Fadt s § eafq Jguor T THATH {7 [ qwg-aw97 97 FAEentad
et gguor (fafRewe sire fAern) M= 2000 & 289 Suaet & sram T som

(7) ATE T, — T e Taeht Haal ST § a1 TguT 7 Hareor s == 3 (srguor fHamr i A=)
Sfert==e, 1981 (1981 & 14) & U Sl THA-THT T TATHLTAT IS o AT FHAT STTIT

(8) srfgETa & fAwwwr, - arifRufaf @a<t siw & sv=fia afgema &1 e st (srguor fRameor qor
fA=ron) srferfaar, 1974 (1974 %7 6) & IUSLT 3T THT-THT T TAT HLATTEIT ST 6 SATHTL FhAT ST
(9) 3t rafre. - 3 srafarst 7 Aoer FReraT T sosm:-
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() rrefRerfaeft gast e | 31 sraforg e s yagw, S sratorg yeae =, 2016 i< aag-a97

I AT FLNTET HFAT F AT AT ST SRTa e aradt w1 Muem aamaeena Gfa § arifertanr
TdT ST | ATgL AT Tt 9% FoRaT ST |

(@) aTifeafaeT Joal S| | 9SS TRt w1 33 Fd g e FeEt e e
AT STH ATTAY FHT AT AT TATAL AT TS SATHT AT ST

(10) St =rfereaT srafers., - Sta =T srafare =1 yeaw Faforfaa =5 8 grm-

() TRt st st # S fferar srafre &1 Aem sa T srferg y&e= f[f=m, 2016, a9
T T TAT FMTET ST F ATATE FhaT ST

(@) aTRafaehT Hadt St § ST HsTa SR F7 TR Fd g0 Hisg ot ofi Rt & o e
TR sTafers i1 qEferd o T iawor e Taed (SUHUH) Tud FFaT STosm|

(11) wATiRes AUTAT T . — (F) ATHEAfAhT Hadt ST & wATieesh i F7 Taed T0T -q77 9T T4q7
TLMTET weTiees AITE Taed HaH, 2016 % ITAET 6 FATH FHAT ST

(12) FRwtor siie foreaar sTafre 1 Tae. - TR ferfae-Haar S | [i7 oY fGreas srafarg 7 yaee a7g
T T TAT FLTET AT 3 e« sraferg weree Faw, 2016 F STl & AqETe 3T [T

(13) S-3rafers.- qTRTEITIT-Hadt ST | S-(qfE FT TH&T Id G & TATE, I AT JTAarg
qfadd HATAT FRT TR S T80T -90F 9% AT HLATed s—q1qg e =77, 2016 F ITaef &
FLETE oA ST

14. ITEA ATATATT.- ATST ATATATA 1 TATATH-ATHA AN & AT =T STTOAT 3 39 qag § sAr=forh
HETATSHT § T Iusrer afeqfera o STOT ST st=fors HETaTSHT o 9ATE g 3i¥ TeT J¥aTe & qa09q
STTERTET | AT g e, et afefa gera stfarfaat siw 39 stefie avme o A= va et
% SATETT AT ATATATA & ATATAT hl [FATLTT FeIAT|

(15) ATET YU~ ATEA TGUOT il THATH T =07 AR) fafert  srqam B Srom sa=g a9 59
Hruestt, TSt offe & ITIRT & o = o ST

(16) et SHIAT. - (F) TS | TH ATALAAT F THT T AT IHh TATG eI Tahr-Haat ST %
HTAY TS TT TGUUHILT I 01 TATIAT 61 FTTHIT Aol &l SITU|

(@) Festa Tgur =7 91 g0 waT, 2016 § ST AREsF Agial § S 6 i & Aqar, 4
e T srferg=aT § =0y ARty 7 g1, arifeafadr-aadt S % Jiay Fae T-guorEsrT SN &
SFTAT oA SITUAT ST e ATATh, T TEIURET e AN T GaeT a1 ST

(17) TETST TATAT T HLA. - TTET AT AT HLEAT [HHATTATE AT STTUT:-

(F) AR AETIISAT H URTET SATAT o 39 &A1 T q901AT Aoy foed et oft s o f[wior e &t
ERELEEIRARIE

(@) TSI =TT AT HIS[ET @1 TRIST @Al § AT -89 gidl g I (el AT Jre & Faior - i
EECUEEE

4. qTRFEfAR-gasr 99 § wiafug a1 At e S arer st i =4h-
arifRafa-gaet e & ot GramrerT gatawor (gwerorn) srfafaare, 1986 =7 s&e stehi=r awr 1o At
TAT AT, AT AT I (AT | FATerd AT AR 6 7 Arerg=ara, fEfe e sfafaay, @
TATEL ST 9 G, He T 1533(3), e 14 fBdeaw, 2006 @ = & 72 qroofy § AR G
ST FART-THT 9T T geritera et F vt g Aataa G S, seri-
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HILT T TSIA . AHTYTL

Y

ERIEEIR]

IEERUI

()

(2)

(3)
%. Tiafg rarsera

aliﬁ I\’Zlaﬁ Y, YL 3
Y fOaTS Tt |

(F)  arffRafaeht gedt st % e ==t & et ar
HLFT o o (e @rae afga e Rartea # =g
STELAT I T FLA Hl BIEHT, THT U T AIS[ET @9
(T 3T TG GiT), TeI% Icaad 3w foare St
T AT THTT & L0 TS TE ¢

(@) @99 F FH AUA. TEEEd POEAaaE a9
T % Teeg HI.(HT) H=AT 202/1995 S IEr
TS FATH TTEd 99 % e YT, (HT) Tear 435/2012
AT 21 319, 2014 3 A< F=AT 1000/2003 T
3 3, 2022 T ITF TS T Te&AT 131377/2022 F
Aot 9 26 =18, 2023 3% 28 18, 2023 F ATHA
¥, g IgAH =TT & fIATE 4 e, 2006 F
ST % FAE T ST

T 7T FA AT SN
(ST, AT, H&T, &aid, o) &F
TITIAT

i fRerfaeRt HaEt St § g 7T IR AT AT HISET
TV SEARTE T AT FXA 0l AT Aol (T

FT Toh THA-THT T TAT HLATTET 36 STALAAT §
s fafafde 9 o ST a9 1% SguorsTT SRR &l
Tl TGO AT AE gRT WA, 2016 H ST
fEerAaert # =AM & TR0 % SAqaTe arireataaht-
T ST o Sa< STaid &1 ST

EESERERSCRIERIECIE Kl
TITYATI

gfafus

ERIIBEIRE R R IR DI
T ITqTE AT TEHH |

gfafus

IThids® S =T a7
& | SAIATT qgeral &
Easksul

gfafus

ST 92 THTY 9T aToreTE
T HIET AT FFEe FIAT
Y TATIAT |

BIGIEPA

T | HATAT AT FEAFATT
S qrifRerfashT Sear S &
FUT BT qA, gAlHIe,
3, WIEhlAEed, s FT

IS HIATI

EIGIEE-

TITT, I ST TSt (AT fe-=ATaaTaT 3297 & oy
FAET TATHL a0, TATELOT ST Feaoiid HT I
STTEFAT TGT A F {70 S T STANT FT T G

EEER R EEIEIeE

TR R TaehT-Faar S & T 72 37 AisE T #iat
% e &l AT A5l BRI

= Wt AT TET T

gtz
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ICACIER I CRERIET IR

10

graet i faet di
ATIOTSTF TTIAT |

TiRfRafadt qdeq Rt gq a9 9 awArt
=Tt & fAwtor % fam, wfera o= it i 7 uw
fretrier % fiae a1 oriRfRafadr-aady st &
T, =0 ST AT srfees e g1, AU Freat, REEt o
FToTTSah TIATSTET % TATIAT it AT 781 g

Ford, HIferq & A HHT ¥ UF A 7 Aqnr AT
o fRearfaeh-geat St =JwT T, S oft FAeeaw 2,
THT 7% T haThaTd AT HISET harharat &7 e
e HETATSHT 3i¥ AR ATiaele (RIgidl % JqeT g

11

IGEIURERIET I

(F) "fera e ff Hmr ¥ vw Gherdier s § 4
arfefRerfaeht Saar St it H97 T, S ot Aerean 2y,
Tt ot s % AU arfertsae Amtr i srEta T8t &
SO

() T, TITH ARM 60 =T Farieay i s
AFALTFHATAT Fl T A & (0 Faq 3I-HHT &5
FTAT RITE 3 F I9-02T (1) § TEag rarwarat
ATEd I ITAN o o0 ITaht A 9T {ATT rf el
FT STt <F ST T

TN g SAI¥ o TEIT 7 AT ATt o ISR F Faterd
fAmtor weeft e & @y A s ARt 5
ATETE TAT TAT ITTAFRTE & TF SATHIT AR (AT HT
T3t STTORTT i = & <@ ST, 7f e 2,
() T FRATHIET & ST & AN TH = Terh AT
% A AT T s

12

T THTE % TZUT 7 FAT
T A

FaT, 2016 | Fetd YU AF=or S g S
NI F AR & FATA -TGIHET IR H,
qII-G0T 9T HOAd, 5T H TA7 AganT &
ATHIET | AT & STt

13

FeqT T FeTE |

(F) TST AL & TeAH ITTAFTE 6T IF SATHI o [aT
T, AL, ToTea AT =it G 92 | FET 6f Fals ol
AATT AT g

(@) FeAT ¥ FeTS FT GAIAT FealT AT TF AfAHAH
TAT 3% AT FATT TT [IAT F 3T F AT
fataafe e srom

14

e AT T FTFAL 99 T

T FULU(TAETTHHT)|

EIAEIPRIE I IGREIERIERT

15

ol Ua /=1 2@ &7
BRINERIECCREEARIREC
A ATHLAT

ary ffeet % saefiw ARt (g Fafesr #r
FETaT o FT ST 7Rt B)|

16
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 17th February, 2026

S.0. 878(E).— The following draft notification, which the Central Government proposes to issue in exercise
of the powers conferred by sub-section (1), read with clause (v) and clause (xiv) of sub-section (2) and subsection (3)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) is hereby published, as required under sub-rule (3)
of rule 5 of the Environment (Protection) Rules, 1986, for the information of the public likely to be affected thereby;
and notice is hereby given that the said draft notification shall be taken into consideration on or after the expiry of a
period of sixty days from the date on which copies of the Gazette containing this notification are made available to the
public;

Any person interested in making any objections or suggestions on the proposals contained in the draft
notification may forward the same in writing, for consideration of the Central Government within the period so specified
to the Secretary, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jorbagh Road,
Aliganj, New Delhi-110 003, or send it to the e-mail address of the Ministry at esz-mef(@nic.in

DRAFT NOTIFICATION

WHEREAS, the Daying Ering Memorial Wildlife Sanctuary which is about 4.5 km aerial distance from
Pasighat roughly lies in between 9522’ to 95°.29" East Longitude and 27°51' to 28°05’ North Latitude in East Siang
District of Arunachal Pradesh. The Sanctuary lies in the flood plains of mighty Siang river with a total area of 190
square kilometre. The notification of the Sanctuary was published vide Gazette Notification No FOR. 284.78/15895-
935 dated the 23" August 1978;

AND WHEREAS the said sanctuary is important and is known for presence of globally threatened birds and
mammals. The sanctuary is extremely rich in biodiversity and forms a part of biodiversity hotspot in Eastern Himalayas.
The grassland of Daying Ering is the finest area for Bengal Florican and other grassland birds which are globally
threatened, such as Swamp Francolin, Black-breasted Parrotbill, Swamp Prinia and Jerdon’s Babbler. Presence of more
than five specifies of critically endangered/near threatened vultures is also a unique feature of the sanctuary. The water
body of the sanctuary also serves as an important route and destination for winter migratory birds. Besides avifaunal
population, it is also the home of big mammals like Asiatic Elephants, Wild Buffalos, Leopard, Hog Deer, Sambars,
etc. The rare and critically endangered Chinese Pangolin and hispid hare are found in the sanctuary;

AND WHEREAS the Sanctuary is represented by various plant species such as Korai (Albizia procera), Holok
(Terminalia myriocarpa), Moj (Albizia lucida), Subabul (Leuconea lecocephala), Simul (Bombax ceiba), Pichola
(Kydia calycina), Sokamara (Urena lobate), Dimaru (Ficus neriifolia), Lata Dimaru (Ficus hederacea), Amari (Amoora
wallichii), Chisocheton paniculatus, Baaramthuri (Magnolia pterocarpa), Udul (Sterculia villosa), Outenga (Dellenia
indica), Satiana (Alstonia scholaris), Urium (Bischofia javanica), Amalaki (Emblica officinalis), Gunmola (Callicarpa
arborea) etc.;

AND WHEREAS the various species of mammals found in the Sanctuary includes Common leopard
(Panthera pardus), Jungle Cat (Felis bengalensis), Small indian civet (Viverricula indica), Fishing Cat (Felis viverrina),
Jackal (Canis aureus), Indian Fox (Vulpes bengalensis), Elephant (Elephus maximus), Wild Buffalo (Bubalis arnee),
Sambar (Rusa unicolor), Barking Deer (Muntiacus muntjak), Hog Deer (Axis porcinus), Rhesus macaque (Maccaca
mulata), Assamese macaque (Maccaca asamensis), Wild boar (Sus scrofa), Chinese Porcupine (Manis pentadactyla)
etc.;

AND WHEREAS, the Daying Ering Memorial Wildlife Sanctuary is home to many threatened, endangered
and endemic species, though knowledge about them remains limited. The sanctuary holds significant potential for future
research focused on their conservation. It is necessary to conserve and protect the area, the extent and boundaries of
Daying Ering Memorial Wildlife Sanctuary which are specified in paragraph 1 as Eco-Sensitive Zone from ecological,
environmental and biodiversity point of view and to prohibit industries or class of industries and their operations and
processes in the said Eco-sensitive Zone;

NOW THEREFORE, in exercise of the powers conferred by sub section (1) and clauses (v) and (xiv) of
subsection (2) and sub-section (3) of Section 3 of the Environment (Protection) Act 1986 (29 of 1986) read with sub-
rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an Eco-Sensitive
Zone around the boundary of Daying Ering Memorial Wildlife Sanctuary of Arunachal Pradesh (herein after referred to
as the Eco-sensitive Zone) details of which are as under, namely: -

1. Extent and boundaries of the Eco-Sensitive Zone.— (1) The Eco-Sensitive Zone varies from zero to 1
kilometre, encompassing an area of 68.738 square kilometre around the Sanctuary which includes unclassed
state forest land. The Extent of Eco-Sensitive Zone in different directions is given below: -
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Direction Extent in Kilometre
North 1 kilometre
North-East 1 kilometre
East 1 kilometre
South-East 1 kilometre
South 0 kilometre
South-West 1 kilometre
West 1 kilometre
North-West 1 kilometre

At southern side, extent of ESZ is kept 0 km due to Inter-state boundary of Arunachal Pradesh and Assam.

(2) The Maps of the Daying Ering Memorial Wildlife Sanctuary and its Eco-sensitive Zone is appended as Annexure-

IA,IBandIC.

(3) The boundary description of the Eco-Sensitive Zone is appended as Annexure- II.

(4) The geo-coordinates of the prominent locations of Daying Ering Memorial Wildlife Sanctuary and its Eco-

Sensitive Zone mentioned at Table A and B is appended as Annexure-III.

(5) The list of four villages falling in Eco-Sensitive Zone is appended as Annexure- IV.

(1)

2)

A3)

il.
iil.

v.

Vi.
Vil.
viii.
IX.
X.
Xi.

Xii.

“4)

)

(6)

Zonal Master Plan for Eco-Sensitive Zone.—

The State Government shall, for the purposes of the Eco-Sensitive Zone, prepare a Zonal Master Plan within two
years from the date of publication of this notification in the Official Gazette, in consultation with local people and
in conformity to the provisions of this notification.

The Zonal Master Plan for the Eco-Sensitive Zone shall be prepared by the State Government in accordance with
the provisions of this notification and in consonance with the relevant Central and State laws and the guidelines
issued by the Central Government, if any.

The Zonal Master Plan shall be prepared in consultation with the following Departments of the State Government,
for integrating the ecological and environmental considerations into the said plan: -

. Environment;

Forest and Wildlife;
Agriculture;

Revenue;

. Urban Development;

Tourism;

Rural Development;

Irrigation and Flood Control;

Municipality;

Panchayati Raj;

Public Works Department;

Arunachal Pradesh State Pollution Control Board.

The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure, and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture
conservation, needs of local community and such other aspects of the ecology and environment that need attention.

The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements, types
and kinds of forests, agricultural areas, green area, such as, parks and it’s like places, horticultural areas, orchards,
lakes and other water bodies with supporting maps giving details of existing and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-Sensitive Zone and adhere to prohibited and regulated
activities listed in the Table in paragraph 4 and ensure and promote eco-friendly development for security of local
community’s livelihood.
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(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for carrying out
its functions of monitoring in accordance with the provisions of this notification.

(10) Until the preparation of the Zonal Master Plan for the Eco-Sensitive Zone, all new construction and other
developmental activities shall be referred to the Monitoring Committee.

3. Measures to be taken by the State Government.— The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:

(1) Land use.— (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational
purposes in the Eco-Sensitive Zone shall not be used or converted into areas for major commercial or major
residential complex or industrial activities.

Provided that the conversion of agricultural and other lands, for the purpose other than that specified at part (a),
within the Eco-Sensitive Zone may be permitted on the recommendation of the Monitoring Committee, and with the
prior approval of the competent authority under Regional Town Planning Act and other rules and regulations of
Central/State Government as applicable and vide provisions of this Notification, to meet the residential needs of the
local residents such as:

i. Widening and strengthening of existing roads and construction of new roads;
ii. Construction and renovation of infrastructure and civic amenities;
iii. Small scale industries not causing pollution;

iv. Cottage industries including village industries; convenience stores and local amenities supporting eco-tourism
including home stay; and

v. Promoted activities and given under paragraph 4.

Provided further that no use of tribal land shall be permitted for commercial and industrial development activities
without the prior approval of the competent authority under Regional Town Planning Act and other rules and regulations
of State Government and without compliance of the provisions of article 244 of the Constitution or the law for the time
being in force, including the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 (2 of 2007);

Provided also that any error appearing in the land records within the Eco-Sensitive Zone shall be corrected by the
State Government, after obtaining the views of Monitoring Committee, once in each case and the correction of said
error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as provided
under this sub-paragraph.

i Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat
restoration activities.

(2) Natural water bodies.— The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up
by the State Government in such a manner as to prohibit development activities at or near these areas which are
detrimental to such areas.

(3) Tourism or eco-tourism.— (a) All new eco-tourism activities or expansion of existing tourism activities within
the Eco-Sensitive Zone shall be as per the Tourism Master Plan for the Eco-Sensitive Zone;

a) the Tourism Master Plan shall be prepared by the Department of Tourism in consultation with the Departments
of Environment and Forests of the State Government;

b) the Tourism Master Plan shall form a component of the Zonal Master Plan;
c) the Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-Sensitive Zone;
d) the activities of eco-tourism shall be regulated as under, namely: -

i. all new tourism activities or expansion of existing tourism activities within the Eco-Sensitive Zone shall
be in accordance with the guidelines issued by the Central Government and the eco-tourism guidelines
issued by the National Tiger Conservation Authority (as amended from time to time) with emphasis on
eco-tourism, eco-education and eco-development;

ii. until the Zonal Master Plan is prepared and approved, development for tourism and expansion of existing
tourism activities shall be permitted by the regulatory authorities concerned based on the actual site-
specific scrutiny and recommendation of the Monitoring Committee.
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(4) Natural heritage.— All sites of valuable natural heritage in the Eco-Sensitive Zone, such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified
and a heritage conservation plan shall be drawn up for their preservation and conservation as a part of the Zonal
Master Plan.

(5) Man-made heritage sites.— Buildings, structures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be identified in the Eco-Sensitive Zone and heritage conservation plan for
their conservation shall be prepared as part of the Zonal Master Plan.

(6) Noise pollution.— Prevention and control of noise pollution in the Eco-Sensitive Zone shall be complied in
accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 and as amended from
time to time.

(7) Air pollution.— Prevention and control of air pollution in the Eco-Sensitive Zone shall be complied in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and as amended from
time to time.

(8) Discharge of effluents.— The discharge of treated effluent in the Eco-Sensitive Zone shall be in accordance with
the provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) and as amended from time
to time.

(9) Solid wastes.— Disposal and Management of solid wastes shall be as under-

a. The solid waste disposal and management in the Eco-Sensitive Zone shall be carried out in accordance with
the Solid Waste Management Rules, 2016 and as amended from time to time. The inorganic material may
be disposed in an environmental acceptable manner at site identified outside the Eco-Sensitive Zone.

b. Safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the existing rules
and regulations using identified technologies may be allowed within Eco-Sensitive Zone

(10) Bio-medical waste.— Bio medical waste management shall be as under:

a) The bio-medical waste disposal in the Eco-Sensitive Zone shall be carried out in accordance with the Bio-
Medical Waste Management Rules, 2016 and as amended from time to time.

b) Safe and Environmentally Sound Management (ESM) of Bio-medical wastes in conformity with the
existing rules and regulations using identified technologies may be allowed within Eco-Sensitive Zone.

(11) Plastic waste management.— The Plastic Waste Management in the Eco-Sensitive Zone shall be carried out as
per the provisions of the Plastic Waste Management Rules, 2016 and as amended from time to time.

(12) Construction and demolition waste management.— The Construction and Demolition Waste Management in
the Eco-Sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste
Management Rules, 2016 and as amended from time to time.

(13) E-waste.— The E- Waste Management in the Eco-Sensitive Zone shall be carried out as per the provisions of the
E-Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest
and Climate Change and as amended from time to time.

(14)Vehicular traffic.— The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master plan
is prepared and approved by the competent authority in the State Government, the Monitoring Committee shall
monitor compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder.

(15) Vehicular pollution.— Prevention and control of Vehicular Pollution shall be complied with in accordance with
applicable laws. Efforts to be made for use of cleaner fuel such as CNG, LPG, etc.

(16) Industrial units.—

a) No new polluting industries shall be allowed to be set up within the Eco-Sensitive Zone on or after the
publication of this notification in the Official Gazette,

b) Only non-polluting industries shall be allowed within the Eco sensitive Zone as per classification of
Industries in the Guidelines issued by Central Pollution Control Board in February 2016, unless so specified
in this notification. In addition, non-polluting cottage industries shall be promoted.

(17) Protection of hill slopes.— The protection of hill slopes shall be as under:
(a) The Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted.

(b)  Construction on existing steep hill slopes or slopes with a high degree of erosion shall not be permitted.
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4. List of activities prohibited or to be regulated within the Eco-Sensitive Zone.— All activities in the Eco sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 and the rules made there under and
other notifications, laws and acts of the Government of India pertaining to environment, forests and wildlife, in the
erstwhile Ministry of Environment and Forest, vide number 1533(E), dated the 14" September, 2006 and laws for the
time being in force in the manner and as amended from time to time specified in the Table below, namely:-

TABLE
S. No. Activity Description
@ 2 3
A. Prohibited Activities
l. Commercial Mining, stone quarrying | (a)  All new and existing (minor and major minerals), stone
and crushing units. quarrying and crushing units are prohibited with immediate effect
except for meeting the domestic needs of bona fide local residents
including digging of earth for construction or repair of houses within
Eco-Sensitive Zone;
(b) The mining operations shall be carried out in accordance with
the orders of the Hon’ble Supreme Court dated the 4™ August, 2006
in the matter of T.N. Godavarman Thirumulpad Vs. UOI in W.P.(C)
No. 202 of 1995 and Goa Foundation Vs. UOI in W.P.(C) No. 435
0f 2012 dated the 21% April, 2014 and IA No. 1000 of 2003 dated the
3™ June, 2022 and subsequent IA No. 131377 of 2022 judgment
dated the 26™ April, 2023 and 28™ April, 2023.
2. Setting of industries causing pollution | New industries and expansion of existing polluting industries in the
(Water, Air, Soil, Noise, etc.). Eco-Sensitive Zone shall not be permitted:

Provided that, non-polluting industries shall be allowed
within Eco-Sensitive Zone as per classification of Industries in the
guidelines issued by the Central Pollution Control Board in February,
2016, as amended from time to time, unless so specified in this
notification and in addition, the non-polluting cottage industries shall
be promoted.

3. Establishment of major hydroelectric | Prohibited.
project.
4. Use, production, or processing of any | Prohibited.
hazardous substances.
5. Discharge of untreated effluents in | Prohibited.
natural water bodies or land area.
6. Establishment of large-scale | Prohibited.
commercial livestock and poultry
farms by firms, corporate, companies.
7. Under taking other activities related to | Prohibited.
tourism like flying over the protected | Provided that, the Forest and Wildlife Departments may use drone
area and its Eco-sensitive Zone area | for creating awareness on forest, environment and wildlife
by hot air balloon, helicopter, drones, | conservation by making documentaries for non-commercial purpose.
Microlites, and other aircrafts etc.
8. Setting of new saw mills. No new or expansion of existing saw mills shall be permitted within
the Eco-sensitive Zone.
9. Setting up of brick kilns. Prohibited.
B. Regulated Activities
10. Commercial establishment of hotels | No new commercial hotels and resorts shall be permitted within one
and resorts. kilometre of the boundary of the protected area or upto the extent of
Eco-sensitive zone, whichever is nearer, except for small temporary
structures for Eco-tourism activities;

Provided that, beyond one kilometre from the boundary of the
protected area or upto the extent of Eco-Sensitive Zone whichever is
nearer, all new tourist activities or expansion of existing activities
shall be in conformity with the Tourism Master Plan and guidelines
as applicable.

11. Construction activities. (a) No new commercial construction of any kind shall be permitted

within one kilometre from the boundary of the protected area or
up to the extent of the Eco-Sensitive Zone, whichever is nearer;
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(b) Provided that, local people shall be permitted to undertake
construction in their land for their use including the activities
mentioned in sub-paragraph (1) of paragraph 3 as per building
bye-laws to meet the residential needs of the local residents.

Provided that, the construction activity related to small-
scale industries not causing pollution shall be regulated and kept
at the minimum, with the prior permission from the competent
authority as per applicable rules and regulations, if any;

(c) Beyond one kilometer it shall be regulated as per the Zonal
Master Plan.

12. Small-scale non-polluting industries. | Non-polluting industries as per classification of industries issued by
the Central Pollution Control Board in February 2016, as amended
from time to time shall be permitted by the approval of competent
Authority in the State.

13. Felling of Trees. (a) There shall be no felling of trees on the forest or Government or
revenue or private lands without prior permission of the competent
authority in the State Government.

(b) The felling of trees shall be regulated in accordance with the
provisions of the concerned Central or State Act and the rules made
there under.

14. Collection of Forest produce or Non- | Regulated under applicable laws.

Timber Forest Produce (NTFP).

15. Erection of electrical and | Regulated under applicable law (Underground cabling may be
communication towers and laying of | promoted).
cables and other infrastructures.

16. Infrastructure including civic | Shall be done with mitigation measures, as per the applicable laws,
amenities. rules and regulations available guidelines.

17. Widening and strengthening of | Taking measures of mitigation with proper Environment Impact
existing roads and construction of new | Assessment, as per applicable laws, rules and regulation and
roads. available guidelines.

18. Protection of Hill Slopes and river | Regulated under applicable laws and as per the master plan.
banks.

19. Movement of vehicular traffic at | Regulated for commercial purpose under applicable laws.
night.

20. Discharge  of  treated  waste | The discharge of treated waste water/effluents shall be avoided to
water/effluents in natural water bodies | enter into the water bodies. Efforts to be made for recycle and reuse
or land area. of treated waste water. Otherwise, the discharge of treated waste

water/effluent shall be regulated as per applicable laws.

21. Commercial extraction of surface and | Regulated under applicable law.
ground water.

22. Open Well, Bore Well etc. for | Regulated and the activity should be strictly monitored by the
agriculture or other usage. appropriate authority.

23. Solid Waste Management. Regulated under applicable laws.

24. Introduction of Exotic species. Regulated under applicable laws.

25. Eco-tourism. Regulated as per the applicable law.

26. Use of polythene bags. Regulated as per applicable laws, and as amended from time to time

where the thickness of the carry bag should not be less than 120
microns and Nonwoven plastic carry bag shall not be less than 60
Gram Per Square Meter (GSM).

27. Commercial Sign boards and | Regulated under applicable laws.
hoardings.

C. Promoted Activities

28. Rain water harvesting. Shall be actively promoted.

29. Organic farming. Shall be actively promoted.

30. Adoption of green technology for all | Shall be actively promoted.
activities.

31. Cottage industries including village | Shall be actively promoted.
artisans, etc.

32. Use of renewable energy and fuels. Bio gas, solar light etc. to be actively promoted.

33. Agro-Forestry. Shall be actively promoted.
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34. Plantation of Horticulture and | Shall be actively promoted.
Herbals.

35. Skill Development. Shall be actively promoted.

36. Restoration of Degraded Land/ | Shall be actively promoted.
Forests/ Habitat.

37. Environmental Awareness. Shall be actively promoted.

5. Monitoring Committee.— The Central Government herby constitutes a Monitoring Committee, for effective
monitoring of the provisions of this notification under sub-section (3) of section 3 of the Environment (Protection)
Act, 1986 comprising of the following, namely

S. No. Constituent of the Monitoring Committee Designation
l. Deputy Commissioner, East Siang District, Pasighat Chairman, ex-officio,
2. Member Secretary, Arunachal Pradesh State Biodiversity Board Member, ex officio,
3. One representative of Non-governmental organization working

in the field of environment or wildlife (including heritage

. . Member,
conservation) to be nominated by the Arunachal Pradesh State Cemober,
Government from time to time after every three years

4. One expert in the area of ecology and environment from a reputed
institution or university in the State to be nominated by the Member

Arunachal Pradesh State Government from time to time after
every three years

5. A representative from Public Works Department, East Siang

District, Pasighat Member, ex officio;

6. A representative from Urban Development Department, East

Siang District, Pasighat Member, ex officio;

7. A representative from Rural Works Department, East Siang

District, Pasighat Member, ex officio;

8. Divisional Forest Officer, Daying Ering Memorial Wildlife Member Secretary,
Sanctuary Division, Roing ex officio;

6. Functions of the Monitoring Committee.— (1) The Monitoring Committee shall, based on the actual site-specific
conditions scrutinize, the activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forest number S.O. 1533 (E), dated the 14th September, 2006, and are falling
in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, and
referred to the Central Government in the Ministry of Environment, Forest and Climate Change or the State Environment
Impact Assessment Authority, as the case maybe, for prior environmental clearances under the provisions of the said
notification.

(2) The activities that are not covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.O. 1533 (E), dated the 14th September, 2006 and are falling in the Eco-
Sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall be
scrutinized by the Monitoring Committee based on the actual site-specific conditions and referred to the concerned
Regulatory Authorities.

(3) The Member-Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned Deputy
Conservator of Forests shall be competent to file complaints under section 19 of the Environment (Protection) Act, 1986
against any person who contravenes the provisions of this notification.

(4) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives from
industry associations or concerned stakeholders to assist in its deliberations depending on the requirements on issue to
issue basis.

(5) The Monitoring Committee shall submit the annual action taken report of its activities as on 31% March of every year
by 30™ June of that year to the Chief Wildlife Warden in the state as per proforma appended at Annexure V.

(6) The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions, as
it deems fit, to the Monitoring Committee for effective discharge of its functions.
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7. Additional measures.— The Central Government and State Government may specify additional measures, if any,
for giving effect to provisions of this notification.

8. Supreme Court, etc. orders.— The provisions of this notification shall be subject to the orders, if any passed or to
be passed by the Hon’ble Supreme Court of India or High Court or the National Green Tribunal.

[F. No. 25/05/2015-ESZ/RE]
Dr. S. KERKETTA, Scientist-‘G’

Annexure I A

Map of the Daying Ering Memorial Wildlife Sanctuary and its Eco-sensitive Zone

MAP SHOWING ECO SENSITIVE ZONE OF D.ERING WILDLIFE SANCTUARY
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Annexure I B

Toposheet map showing villages falling inside Eco Sensitive Zone of Daying Ering Memorial
Wildlife Sanctuary

MAP SHOWING FRINGE VILLAGES IN THE PROPOSED ECO SENSITIVE ZONE OF D.ERING WILDLIFE SANCTUARY
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Annexure I C

Toposheet map of the Daying Ering Memorial Wildlife Sanctuary and its Eco-sensitive Zone
with geo-coordinates
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Annexure- I1

Boundary description of the Eco-Sensitive Zone around Daying Ering Memorial Wildlife

Sanctuary

Direction

Boundary descriptions

North

Starting from a point at the left bank of Siang river at Geo-coordinates point 28°4'36.02" N,
95°22'31.89' E, the boundary of Eco-Sensitive Zone moves towards east parallel to the boundary
of D' Ering Memorial Wildlife Sanctuary with 1 km apart and touching the geo-coordinate
points 28°5'21.76" N, 95°25' 38.32" E, upto geo co-ordinate point 28°3’ 1.66" N, 95°28'13.65"
E,

East

Then the boundary moves towards south parallel to the boundary of D'Ering which the geo co-
ordinate point at 28°0'37.78" N, 95°28' 27.38" E, 27°59'14.83" N, 95°28'56.68" E till it meets
the geo co-ordinate point 27°52'20.65" N, 95"29'38.49" E

South

Then at south the ESZ is along the survey of India line as interstate boundary of Assam and
Arunachal Pradesh till it meets the geo co-ordinate 27°50'54.36" N, 95°21'31.49" E

West

Then the boundary moves towards north parallel to the sanctuary boundary with 1 km apart till
it meets geo co-ordinate point 27°56' 49.12" N. 95°22'37.83" E. Then the boundary moves along
the Mora Siang channel of Siang River inside the Pasighat RF upto point 27°3' 42.35" N,
95°21'43.10" E. Then it moves east wards touching the geo co-ordinate point 28° 3' 43.88" N.
95°22'31.63" E till it meets the starting point

Annexure- II1

Table A. Geo-coordinates of Daying Ering Memorial Wildlife Sanctuary

Daying Ering WLS
S.
No. N) (E)

1 271 50 | 41.02 95 | 22 4.61

2 27| 53 6.73 95 | 22 54.26
3 27| 54 | 4238 95 | 23 3.98

4 27| 56 | 55.77 95 | 23 16.39
5 27| 58 51.20 95 | 23 12.46
6 28| 1 4.91 95 | 23 14.40
7 281 3 24.20 95 | 23 8.75

8 281 3 42.17 95 | 23 8.25

9 28| 4 32.48 95 | 23 8.29

10 28] 4 53.05 95 | 25 18.24
11 28] 3 45.06 95 | 26 38.22
12 28] 3 0.73 95 | 27 36.26
13 28] 0 40.04 95 | 27 50.50
14 |27 59 4.74 95 | 28 13.07
15 [27] 55 59.56 95 | 28 13.34
16 27| 53 58.95 95 | 28 17.04
17 27| 52 10.21 95 1 29 3.88
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Table B. Geo-coordinates of Eco Sensitive Zone Boundary

ESZ of Daying Ering Memorial WLS

S. No. (E) )
1 27 50 54.36 95 21 31.49
2 27 53 29.79 95 22 12.85
3 27 54 54.73 95 22 29.62
4 27 56 49.12 95 22 37.83
5 27 59 1.92 95 22 37.90
6 28 1 35.29 95 22 25.29
7 28 3 43.88 95 22 31.63
8 28 3 58.92 95 22 31.64
9 28 4 36.02 95 22 31.89
10 28 5 21.76 95 25 38.32
11 28 3 43.72 95 27 30.74
12 28 3 1.66 95 28 13.65
13 28 0 37.78 95 28 27.38
14 27 59 14.83 95 28 56.68
15 27 55 45.96 95 28 46.59
16 27 54 10.23 95 28 52.99
17 27 52 20.65 95 29 38.49

List of Villages falling within the Eco sensitive Zone

S. No. | Village name Geo-coordinates
1 Sigar 28°4'34.10" N
95°23'53.10" E
2 Ralling 28°4'58.80" N
95°24'59.60" E
3 Borguli 28°2'4.40" N
95°27'55.51"E
4 Seram 28°0'6.52" N
95°28'31.85"E
27°59'49.69" N
95°28'43.55" E

Annexure- IV
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Annexure- V

PROFORMA OF ACTION TAKEN REPORT

1. Number and date of Meetings.

2. Minutes of the meetings: Mention main noteworthy points. Attached Minutes of the meeting on separate
Annexure.

3.  Status of preparation of Zonal Master Plan including Tourism master Plan.
Summary of cases dealt for rectification of error apparent on face of land record. Details may be attached as
Annexure.

5. Summary of cases scrutinized for activities covered under Environment Impact Assessment Notification, 2006.
Details may be attached as separate Annexure.

6. Summary of case scrutinized for activities not covered under Environment Impact Assessment Notification,
2006. Details may be attached as separate Annexure.
Summary of complaints lodged under Section 19 of Environment (Protection) Act, 1986.

8. Any other matter of importance.
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